2026:AHC-LKO:7857

HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 52 of 2026

Ravinder Kumar

..... Petitioner(s)
Versus
State Of U.P. Thru. Prin. Secy. Deptt. Of Revenue
Lko.U.P. And5 Others Respondent(s)
Counsel for Petitioner(s) . Roop Gupta
Counsel for Respondent(s) . C.S.C,, Pankag Gupta
Court No. - 17

HON'BLE SUBHASH VIDYARTHI, J.

1. Heard Sri Roop Gupta, the learned counsel for the petitioner, Sri Rahul
Shukla, learned Additional Chief Standing Counsel for the State of U.P.,
Sri Mohd. Talib Khan holding brief of Sri Panka Gupta, the learned
counsel for the Gaon Sabha.

2. By means of the instant petition filed in public interest the petitioner
has sought issuance of a direction to comply with the order dated
30.08.2025 passed by the Tehsildar (Judicial), Tarabganj, Gonda under
Section 67 of the U.P. Revenue Code, 2006 for removal of encroachment
from gata no. 375 measuring 0.003 hectare and gata no. 575G measuring
0.005 hectare situated at Bakiyapur, P.O. Devarda Diksir, District Gonda.

3. On the basis of written instructions provided by the Tehsldar,
Tarabganj, Gonda, the learned Standing Counsel has informed that
against the order dated 30.08.2025, an appeal bearing No. D-
202608300000102 titled Sukhrg v. State of UP & Ors. has been filed
under Section 67(5) read with Section 207 of U.P. Revenue Code, 2006
which is pending before the Collector, Gonda.

4. \Written instructions are taken on record.

5. Accordingly, the instant petition is disposed off by issuing a direction
to the Collector, Gonda to decide Appeal No. D-202608300000102 titled
Sukhrg v. State of UP & Ors. expeditiously, in accordance with law,
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without granting any unnecessary adjournment to any of the parties and
by fixing dates at short intervals.

(Subhash Vidyarthi,J.)
February 3, 2026

Pradeep/-

Digitally signed by :-

PRADEEP SINGH

High Court of Judicature at Allahabad,
Lucknow Bench
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